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Vice Chajrniari 

Judicial Member 
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in 
O.A. Stcrnp No,. 

Coram 	: 	Hon'ble 1r, P.H. Tri7edj 

ion' bie Ir. P.11. Johj 

Hearci len.rned advocate il.r. C.D. £arraar for the ap1int. 

ir. J3P. Kya for the respondents has filed sick note. Delay Li 

filing aipiiction be condoned. H.A ./f / 
Q( stands disoo;e'3. of. 

O.A. be amitter3 and notices be issued to the rcsponñents to re1j 

within 43 da7s, The case be adjourned to 28th July1  1.9 332 for 

further 5irections hfore Registrar. , ri. 

( P.11. Trj,edj ) 
Vice Chaivian 

C P."I. OSIli ) 
Judicial i1embr 
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